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Hon 'hie Mr. S .Da ya 1, A.M. 
Hon lb le Mr. S .K.Agrawa 1, J.M. 

   

None for the applicant even after the case 

was passed over once. None appeared for the applicant 

on 4-1-99 and 9-2-99 earlier when the case was taken up 

by the Bench. None is present teaday. The orders passed 
h 
 the Bench on 8-12-94 have not been complied •with-w 

The applicant clearly lost interest in this case and case 

is therefore dismissed in default and for non—prosecution. 
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